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DR. PRATAP CHANDRA CHUN-
DER: I may submit that this ques-
tion does not concern this Ministry.

SHR]I VINODBHA]I B. SHETH: Is
there any proposal to give compensa-
tion to the bereaved family?

DR. PRATAP CHANDRA CHUN-
DER: Sir, such a demand has not
been made and I personally visited
the family and no such claim was
made, but still I mentioned when 1
parted company that they might let
me know what I could do in this mat-
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WRITTEN ANSWERS TO QUES-
TIONS

Rare MSS in Rajasthan

*304. SHRI CHATURBHUJ: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether lakhs of rare manu-
scripts relating to the subject arith-
methic, astronomy, ayurved literature,
culture and history are in the per-
sonal possession of certain organisa-
tions, princes of the former princely
States and the citizens in Rajasthan;

(b) whether in the absence ot
their proper security ang care, these
rare manuscripts are not being utili-
zed by anybody and sometimeg some
of them find their way out of the
country clandestinely; anda

(c) the reaction of Government

thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A large number of ma-
nuscripts relating to various subjects
are in the possession of various orga-
nisations in Rajasthan. Certain pub-
lications like the Oriental Studies in
India and the Directory of Museums
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in India mention number of manus-
cripts in the possession of various mu-’
seumgs and organisations. The num-
ber of manuscripts in the personal
possession of the former Princes and
other citizens are not known though
many of them have registered their
illustrated, painted or  illuminated
manuscripts under the Antiquities and
Art Treasures Act, 1972. '

(b) It is true that manuscripts
which are in the personal possession
of individuals are not being utilized
properly. But no case of theft of ma-
nuscripts is reported from Rajas-

than.

(¢) The Government will soon take
decision on the question of extension
of the scope of registration to include
unillustrated manuscripts.

faars disamt & foq A|T @9 &0
ITAIT

*309. =it yAtag WE w@F : F}T
gfa o fg=ad W& ag aard 7 g
Far & —

(F) #a1 F@ T A TH,
FF, qat g fg7m faars gismmT
*F fow e S & ITERT A G
Y & o afz g, O =H F www
JISTAT T Fq A & TE A, R/

(@) 7 grsami &7 59 a%
A AEr Y a5 g "R T4 ;T FR0
g auT A w9 & SwaE 7

Ffe ok faad &= (=t geeia
fag &t ) @ (%) 9T afga ®
T FTOH, AT AR FoA fq=ms
TR AT OIERT T PHWL WS,
1975, ®@, 1977 WX A%, 1977 ¥
WA F AL A4 )



by Yyritten Answers

(=) feza qfethsar v & otfaa
fete wrsq @ewre & sreg A€y g€ @
qIe g g fear gy @
AT ¥ ENFT X F fag wriarg =7
QAT

Physical Education

*310. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether physical education has
not been given sufficient importance
in the present education system in the
country. and

(b) if so, what concrete steps Gov-
ernment propose to tzke to promote
physical education?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). In the National
Policy on Education, approved by
Parliament in 1968, due emphasis has
been paid on promotion of a country-
wide programme of Physical Educa-
tion and Sports.

2. The primary responsibility for
promotion of Physical Education as
well as the priority to be allotted tc
it in the over-all educational struc-
ture rests with the State Govern-
ments. The Central Government’s
role in this field is limited to that of
providing initiative, leadership, coor-
dination and consultancy services to
the States and in serving as a clear-
ing-house of information.

3. In the guide-lines issued by the
Central Government to the State
Govermments for promotion of Phy-
sical Bducation and Sports in the
country, the States have been advised
to consider seriously the possibility of
making Physical Education, Sports
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and Ghames compulsory at the school
level and making psrticipation there-
in a precondition of 'eligibility in
.chool examinations and for qualify-

‘ing therein. Already some State Gov-

ernments and Union Territory admi-
nistrations have decided to implement
this suggestion while others are consi-
dering it.

4. In the new ten plus two pattern
of education, Physical Education has
been provided as one of the compul-
sory subjects/activities at the second-
ary stage and a comprehensive sylla-
bus and norms of achievement in each
major activity have also been deve-
loped and laid down for the schools.
Further, Physical Education has also
been provided as one of the elective
subjects at the plus two stage.

5. To enable as large a number of
the College and University students
as possit_- to participate in Sports,
Games and Physical Education activi-
ties. financial assistance is given to the
Universities and Colleges, through
University Grants Commission, for
construction of gymnasia, development
of play-grounds and purchase of
equipment. -

6. With the object of providing an
adequate and sustained supply of pro-
pérly trained persohnel for an effec-
tive ‘implemeritation of Physical Edu-
cation, Sports and Games programmes
ih the country the Central Govern-
ment has established two national ins-
titutes, namely the Lakshmibai Na-
tional College of Physical Education,
Gwalior and the Netaji Subhas Na-
tional Institute of Sports, Patiala.

7. Tox Central Government also
give partial financial assistance on
matching basis for improving physical
facilities in Physical Education Tea-
chrer Training Institutes, subject to
their fulfllling certain prescribed con-
ditions. The Government also . give
financial assistance to a few selected





